The respondent No.9 begs to submits his written

submissions/reply as under:

1) The present execution application filed by the
applicant is false and misconceived. The averment mentioned 1n
the execution proceeding against the undersigned respondent 18

totally false and baseless and they are denied in toto.

2) The contents of para no.1 to 5 are formal, needs no
specific reply.
3) It is denied that the undersigned respondent cause

environmenta] degradation by illegal use. It 1s specifically denied

nnnnnnnnnnnnnnnnnnn
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that the marriage hall of the undersigned respondent is within 20

to 30 mts. from the residence of applicant. It is not totally correct

that the said area is exclusively residential area. In this regard, it

iIs submitted that the residence of the applicant is surrounded by

commercial shops, Vegetables markets and the area is popularly
known as “Jatharpeth Chowk, Akola, which is always crowded in
throughout day. It is not in dispute that the marriage Karyalaya is
owned by the undersigned respondent. It is also not in dispute
that there is a School within the area and students are taking
education upto 10" Std. In this regard, it is submitted that,
necessary precautions are being taken after every marriage

function by the marriage Karyalaya of the undersigned

respondent.

4) It is specifically denied that the environmental
degradation is caused due to the encroachment on the residential

area by such marriage karyalaya of undersigned respondent.

5) The contention of para No. 8 of the execution

proceeding about passing of order by Hon’ble NGT, Western

i i
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Bench, Pune and transferred the matter to the Principal Bench,

New Delhi, being matter of record, needs no specific reply.

6) The contents of para No. 9 of the proceeding are not

elated to the undersigned respondent and therefore needs no

specific reply.

7) The contents of para No. 10 of the execution
proceeding about passing of the order by the Hon’ble Principal

Bench of NGT, New Delhi, being matter of record needs no

reply.

8) The contents of para No. 11 of the execution
proceeding about issuance of direction by its order dated
23/07/2020, there is no dispute about the order and its application

to the related party.

9) The contents of para No. 12 about the observations

given by the Hon’ble Principal Bench NGT, New Delhi, in para

181
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No. 9 of its order, and further listing the matter on 04/02/2021,

being matter of record needs no reply.

10) The contents of para Nos. 13 and 14 are not related

to undersigned respondent and therefore, undersigned respondent

restrict his reply.

11) The contents of para No. 15 about passing of the

order on dated 04/02/2021, being matter of record needs no

reply.

12) The contents of para No. 16 about application about

the order passed in the proceeding, there is no dispute about

passing of the order and its application to the related parties.

13) The contents of para No. 17 about the circular dated

24/11/2016 being matter of record needs no reply.

14) The contents of para No. 18, it is specifically denied

that, inspite of said direction issued by the Hon’ble Principal



Bench NGT, New Delhi, the undersigned respondent continued

illegal activities despite after various objection and reminder

given by the applicant. In this regard it is submitted that, no any

objections and reminders were issued to the undersigned

respondent by the applicant at any point of time. Rest of the

contents in relates to respondent NoOs. 1 to 8 and therefore,

undersigned respondent restrict his reply, but the adverse

contention against the undersigned respondent is hereby denied.

15) The contents of para No. 19 are not related with the

undersigned respondent, therefore, undersigned respondent

restrict his reply, but the adverse contentions in this para against

the undersigned respondent is hereby specifically denied.

16) The contents of para No. 20 about issuance of notice

to the undersigned respondent being matter of record. The

undersigned respondent forwarded his reply through his
Advocate to the Advocate of the applicant, but the same returned
«unclaimed”. It is further submitted that, the applicant issued the

false notice with vague allegations against undersigned

183
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respondent and it appears that, the intention of issuing such
notice is nothing but the harassment to the undersigned

respondent without any justified cause.

17) The contents of par No. 21 about recetving the
notice by the undersigned respondent is not disputed, but it is '3
specifically denied that, the undersigned respondent not replied
to the said notice. There is no question of furnishing the details of

compliances made by the undersigned respondent to the
applicant. In the said reply to the notice undersigned respondent
specifically stated that, he will take care to submit the related
papers to the concern authorities, if demanded by them and
accordingly the undersigned respondent from time to time 0
submitted all the details of the compliances done by the
undersigned respondent to his marriage hall to the concern
authorities i.e. to the Regional Officer, MPCB Board, Amravati.
The copies of the compliances done by the undersigned

respondent is hereto annexed as Annexure-A alongwith this

written submissions for kind perusal of this Hon’ble Tribunal.
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18) The contents of para Nos. 22 and 23 are not related

‘o the undersigned respondent and therefore, needs no specific

reply.

19) The contents of para No. 24, it is specifically denied

that, undersigned respondent failed and continued to comply and
perform his responsibility to follow the directions issued by the
Hon’ble Tribunal. It is specifically denied that, the undersigned
respondent is the polluter and is liable to pay compensation to the
applicant. It 1s specifically denied that, the inaction is continues
and continued even today. In this regards it is submitted that, the
applicant levelled false and baseless allegations against the

undersigned respondent. The undersigned respondent has done

all the compliances, which are applicable to the marriage hall of

the undersigned respondent, in view of the directions issued by

the Hon’ble Tribunal.

20) The contents of para No. 25, it is specifically denied

that, the undersigned respondent violated the order passed by the

Principal Bench NGT, New Delhi on dated 04/02/2021. The

. TR, R ———— ST
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applicant is not entitled to claim any compensation as no

loss/degradation cause to him, as allegedly contended by him in

the proceeding.

21) Filing of execution proceeding against the
undersigned respondent is nothing but an illegal attempt only 2 1)
with a view to harass the undersigned respondent and in such

case the proceeding by the applicant needs to be dismissed. |

22) There 1s no cause of action arose for the applicant to \
file the present execution, as contended by the applicant in the

proceeding; in view of the fact that, after passing of the order by

the Principal Bench NGT, New Delhi, the marriage hall of the C
undersigned respondent was closed and no marriage function was

allowed in view of the lock-down imposed by the OState

Government and the Collector, Akola. So also, in view of the
proceedings initiated by Regional Officer, MPCB Board,

Amravati against the marriage hall of the undersigned

respondent.
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concern officer by visiti

There 1s no environmental degradation cause by the

respondent.

narriage hall of the undersigned respondent. Proper steps has

marriage hall and there have been no environmental violation at

211 inside the marriage hall premises like noise €tc.

24) The prayer clause .« denied in toto. The applicant 15

ot entitled for any relief as claimed by the applicant, as the

applicant has not come before this Hon’ble Tribunal with clean

hands.

25) It is respectfully submits that the undersigned

respondent has done all the compliances to his marriage hall as

per the directions of the Principal Bench NGT, New Delhi and

the same has been verified by the concern authorities by

.
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inspecting the marriage hall of the undersigned respondent. The
respondent further submits that after passing of the orders by the
Principal Bench NGT, New Delhi, the marriage hall of the
undersigned respondent was not functioning and the same has
been observed by the concerned authorities during visit to the
marriage hall. All the relevant documents are filed hereto as
Annexure-B. The undersigned crave leave for this Hon’ble
Tribunal to read out all the documents.

26) The undersigned respondent submits that no

environmental degradation has been caused at any time by the

marriage hall of the undersigned as allegedly contended by the

applicant.

PUNE
DATE: 28/10/2021 RESP

@/@ m PROP.

COUNSEL FOR RESPONDENT NO.9

VERIFICATION

[, Rajendrakumar Brijkishor Jaiswal aged 61

Years, occ. Business, R/o. Jatharpeth, Akola, Tq. and Distt.
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w11,

Akola, do hereby verify that the contents of above paragraphs

are true and correct as per the information received from the

nd verified at Akola on 28th day of October, 2021.

I know the deponent,
who has signed before me.

NARENDRAKUMAR 5. PARWAN],
ADVOCATE, AKOLA
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From,
Utsav Mangal Karyalaya
Jatharpeth, Akola, Tq. & Dist. Akola

To,

The Regional Officer,

Maharashtra Pollution Control Board,

Amravati

Subject: Compliance report in respect of the order
passed by the Hon’ble N.G.T. Bench, at New
Delhi.
Respected Sir,

[ the undersigned submit as under:

In view of the order passed by the Hon’ble N.G.T Bench
at New Delhi, following conip]iances has been done by the Utsav

Mangal Karyalaya, situated at J atharpeth, Akola, Tq. & Dist. Akola,

as under:

Name of Establishment
Address of Establishment

. Utsav Mangal Karyalaya

- | Sheet No. 75-D, Jatharpeth,
| Akola, Tq. & Dist. Akola

. |Mr. Rajendra  Brijkishor

Jaiswal
0765561065

gopalwasu9765 @gmail.com

Name of contact person
With phone no. & e-mail Id

Consent Obtained Applied, for establish and ]

operate

UNNo. 0000 19,3342
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DG Set Provided B
Acoustic enclosure provided '

Loudspeaker provided

Firecracker allowed ; _ |
Sources of Fresh Water . | Municipal = Corporation &
| Bore Water
1SS] . | Yes/Exemption certificate

of ground water Obtained
Swimming Pool | Provided ' No

12) Ground Water used for| |No
. Swimming pool i B
13) | Metering system provided | : | Yes
For ground water extraction |
System | )
14) | Permission of Fire Safety
. Obtained _
15 | Roof top rainwater | :

harvesting Installed

Laundry facility avaﬂable
17) STP/ETP Provided |
18) | Fuel used for Banquet . | Solar system

Halls Hot water generator

based on

Air pollution control system | :| Yes

provided for fugitive/cooking

/Kitchen such as (Hood

arrangement, proper ducting |
& proper exhaust system

with stack at least 2 mtrs

above roof of building)
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| 20) Use of Invertor instead of DG

Waste generation quantity
22) Waste segregation facility
provided

23) | Space area for composting
available

24) | H.W. (used Oil, used batteries | : | No

. 50 Kg/Day
. | Yes, Manually, at agricultural
land bearing Gat No. 298/2 of

Mauje Borgaon Manju-3,
Tq.Distt. Akola

disposed)

To authorized recycler, if yes,
Name & Address of authorized

party e |

Yes, (4 wheeler = 24 and
2 wheeler = 100)

.| Yes, (30 Nos)
Yes

25) | Parking space available (fc:r :
no. of vehicle)

26) | Area green belt ae:/eloped—
27) | Hotel obtained approved

building plan

28) | Hotel type (1 to 20 or > 20 |:
rooms) |

29) |20 bed rooms witﬁ_ba;lqu:et .| Yes
area of min. 100 M2 ' *
Restaurant with mini. 36 |:| Yes

seating capacity |

31) | Marriage hall generating
waste more than 100kg (if yes

please mentioned qty.)

Akola fS’ _ lé.r'-

Date : 08/10/2021 For, Utsav Mangal Karyalaya
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pplication for Consent/ Authorisation

r,
Ne hereby apply for*

~ v Pnt to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
mended.

. Authonization/renewal of authorization under Hazardous and Oth

| er Wastes (Management and Transboundary Movement) Rules, 2016 in
onnection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
elow.

Consent information

L s f o B e il e e R R ™

UAN No: Application submitted on:
MPCB-CONSENT-0000123342 08-10-2021
Industry Information
Consent To: IIN No.: Submit to:
Oper?ti SRO - Akola
Type of institution; Industry Type: Category: Scale:
Industry 038 Hotels (< 3 star) or hotels  Orange S.S.
having > 20 rooms and less
than 100 rooms.
EC Reqd. EC Obtained EC Ref. No.
No No -
- Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)
——“\M—

General Information

= = - -

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name Address

Rajendra B.jaiswal Plot No. 6,Prop.No.2890,SheatNo.75 D, Jatharpeth,Akola,
Designation Taluka

Proprietor

Akola
Area District
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_——f—-'_'_—____—__-____—_‘_‘“——ﬁ-_———-————————_——-__—____ _ —

 Name and Iocati‘on of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
se of Taluka and District, also telephone and fax nhumber)

ldl’stry pame
Jtsav Mangal Karyalaya
ocation of Unit Survey number/Plot Number
ot No. 6,Prop.No.2890,SheetNo.75 D, Jatharpeth,Akola Plot No. 6,Prop.N0.2890,SheetNo.75 D
faluka District
\kola Akola

b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Davelopment
uthority/ designated Authority.

'lanning permission Planning Authority
fun, Corpo. Akola Comm., Officer,M,C.Akola

I\ ..-.)the local body under whose jurisdiction the unit is located and Name of the licence issuing authority
lame of Local Body Namae of the licence issuing authority
lun. Corpo. Akola Mun. Comm.,Mun. Corpo. Akola

. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
onnected with pollution control and/or Hazardous waste disposal.

'ame of Managing Director Telephone number
ajendra B.Jaiswal 9765561065
ax number Officer responsible for day to day business
Rajendra B.Jaiswal
(a.) Are you registered Industrial unit ? Yes
egistration number Date of registration
33159 Apr 2, 2016

—-— L
- '..t — ——— — — _—

—— ——r—s —

Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To

2 supported by an affidavit/undertaking on Rs.20/- stamp paper, annual r ‘
it(s), give estimated figure) P paper, | report or certificate from a Chartered Accountant for proposed

ross capital (In Lakh) * Verified * Terms * Consent Fee
7.62 CA Certificate 5 7500.00

_—
If the site is located near sea-shore

/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water

vdy, if any,
Istance From Distance(Km) * Name
. i/NH 4,00 NH-6
- ver
! 15.00 Purna
iman Habitation 0.05
1ligious Place 0.00 ~NA--
 storical Place 0.00 -NA--
| EekjSEa 0.00

4
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s5 the location satisfy the Requirements Und

. . er relevant Central/State Govt. Notification -
jcation on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details. such as Coastal Regulation Zone.

cation :}::J;nved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Reference to CRZ
IA No No

|

. If the site is situated in notified industrial estate,

) Whether effluent collecti Details

a etner eifiuent collection, No ,
reatment and disposal system has Yes, STP Provided
een provided by the authority.

b) Will the applicant utilize the No Yes
ystem, if provided.

¢) If not provided, details of proposed N;
n gement,

__““

-_____——-——______

1) Total plot area (Iin squear meter) (b) Bullt up area and (in squear meter) (c) Area available for the use of

treated sewage/ trade effluent for

gardening/irrigation. (In squear meter)
1171 (Gr.Fr.=407.92 +1st fr.=405.94+ 2nd 50
fr.=357.14 Total=1171)

170

____'—l—_____-____—____ -

—— = e

). Month and year of commissioning of the Unit.

J15-06-16

____-____—————-.____________

L. Number of workers and office staff

'quers | staff Hrs. of shift Weekly off
) 2 10 No |
2.
1) Do you have a residential pq NA
siony Within the premises
| respect of Which the
resent application is Made
) If yes, please state population sta ying
umber of person staying Water consumption Sewage generation Whether is STP provided?
0 0 No

) Indicate its location and distance with reference to plant site.
umber of person staying

Water consumption
A

0

— =

o —————————————— e

3. List of products and by-products Manufactured in tonnes/month, Ki/month or numbers/month with their types i.e.Dyes, drugs etc.
iive figures corresponding to maximum installed production capacity

—

-oducts Name and Quantity

oduct  UOM  Product "Existing '~ Consented Proposed  Total @ Remarks
2me Name Revision

_——_—__J
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{ Kg/Day Prepration of
é'stlfantS- Foods - o . 200 Food cooking
f in kitchen &
serve to guest,
during
| marrage/
f function.

woducts Name and Quantity

roduct Name SUOM T T uantity e
IA ~NA-- 0 NA

.4, List of raw materials and process chemicals with annual consumption corresponding to above ion i
5ta
onnes/month or ki/month or numbers/month. pondaing ted production figures, in

ame of Raw Material UOM Quantity Hazardous Hazardous Remarks
- Waste Chemicals

fegit. s ,Grains, Pulses Kg/Day 205 No No NA

L.

—

—————— -

2. Description of process of manufacture for each of the products showing input, output, quality and quanti id, liqui
aseous wastes, if any from each unit process. § 'PUL. olitplr, quality and quantity of solid, Nquid and

ttached

art B : Waste Water aspects

6. Water consumption for different uses (m3/day) S

urpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation |

omestic Pourpose 3.0 2.3 Septic Tank & NA On Land for STP is provided
) Soak Pit Gardening

a. J<tsPolluted 2.0 1.5 Primary NA On Land for STP iis Provided

Pollutants are Gardening

iodegradable |

later gets 0 0 -~NA-- NA --NA-- NA

dlluted,Pollutants

e not

‘odegradable &

IXIC

dustrial 0 0 --NA-- NA --NA-- NA

poling,spraying in
iine pits or boiler
ed

thers 0.3

-
7. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

ource of water supply Name of authority granting permission Qauntity permitted
sreweell & Mun, Water Supply CGWA & Mun, corpo. 5.5

e ———— — ——
i e — e e —— e e i ——

—_—

3 Quantity of waste water (effluent) generated (m3/day)

amastic Boilar Blowdown Indhuctrial Fanlineg watar hlnwdnun
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e
/{ ity of STP (m3/day)
Vs ip3
- 410
(gtment unit Size (mxm) Retention time (hr)
ection Tank 4.128 q
| ttiing tank 4.128 8
eation tank 2.016 ' 8
| P 2,016 24

:
' -
] e—
e e e ——————— e R E——m—m,.,
a

1 {. Present treatmen} o_f trade efﬂuer]t (Give s:izesfcapacities of treatment units) (A schematic diagram of the treatment scheme with
{ letfoutlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

| apacity of ETP (m3/day)

{ reatment unit Size (mxm) Retention time (hr)
A 0 0

)) Are sewage and trade effluents mixed together? No
' yes, state at which stage-Whether before, intermittently or after treatment. 0

o Caqity of treated effluent sump, Guard Pond if any.

.apacity of treated effluent sump (m3)

ffluent sump/Guard pond details No NA
 F yes, state at which stage-Whether No NA

\efore, intermittently or after

reatment.

4, Mode of disposal of treated effluent With respective quantity, m3/day

i) into stream/river (name of (ll) into creek/estuary (name

iver) of Creek/estuary)

i) into sea 0 (lv) into drain/sewer (owner
| of sewer)

'v) On land for irrigationon (vi) Connected to CETP 0

,wned land/ase land. Specify

-ropped area.

wvii) Quantity of treated 0

»ffluent reused/ recycled,

3/day Provide a location

map of disposal

srrangement indicating the
sutler(s) for sampling.
rreated effluent reused /
recycled (m3/day)
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/{mﬂ/” y
go (ms" °
{ :ps (mg/! 0
| pcc;ﬁc pollutant if Name
i 1 NA
reated Effluent
i sstss
§ (mg/l) 100
c ‘mg/l) 100
oD (.4g/) 250
DS (mgfl) 2100
pecific pollutant if Name
ny
1 NA

Value

Value

0

198

)) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
overnment in the Ministry of Environment expected characteristics of the untreatedftreated effluent

— = B R e —— e e — S —

6. Fuel consumption

uel Type UoM

liesel Lit/Day

\sh content Sulphur content

| 0

uel Type UoM

PG Kg/Day
Ilsh content Sulphur content
- 0

7. (a) Details of stack (process & fuel stacks: D. G. )

a) Stack number(s) (b) Stack attached to

D G set
e) Fuel quantiy (Kg/hr.) (f) Material of construction
0 MS
i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr.
.3 0
m) Controf equipment (n) Nature of poliutants
yreceding the stack likely to present in stack

gases such as ClI2, Nox, Sox
TPM etc.

Fuel Consumption TPD/LKD
100

Quantity
1

'Fuel Consumption TPD/LKD
38

Quantity
1

(c) Capacity
125 KVA

(9) Shape
(round/rectanqular)

Rond

(k) Gas temperature °C
0

(0) Emissions control system
provided

Calorific value
0

Other (specify)
0

Calorific value
0

Other (specify)
0

(d) Fuel Type
Diesel

(h) Height, m {above ground
level)

4.0

(1) Exit gas velocity, m/sec.
0

(p) In case of D.G. Set power
generation capacity in KVA
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M3 Round 11

/ ' ity, m/sec
size, In meters  (J) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, .

1 0 0 0

fD.G. Set power
uipment (n) Nature of pollutants (o) Emissions control system (p) In case o _
:f’"m:;: stgck likely to present in stack provided generation capacity In KVA
| '!‘:‘,dlng gases such as CI2, Nox, Sox
TPM etc.
0 0 0

' 85 Or process
7. (B) \Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming aut from any storag p

ousE.

_-______-—_"_

8 D‘ru have adequate facility for collection of samples of emissions in the form of part holes, platform,
o'ard Publication “Emission regulations Part-lIl" ( December, 1985 )

laddenetc. As per Central

oart hole No Details NA
jatform No Details NA
adder No Details NA

a, Quality of treated flue gas emissions and pracess emissions. Quantity of treated flue gas emissions
nd process emissions.

r. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)

| NA 0 0 D

i specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
copy of the latest report of analysis from the laboratory approved by State BpardIQentral Board/
| er ?Tovemment in the Ministry of Environment & Forests. For proposed unit furnish expected

15. wcteristics of the emissions..

e o— — —

art - D: Hazardous Waste aspect

. - . & il i
- & o S—— — " - AT Tl T L kAR N g O A R R T R AL TR R LR - L s deane LR -
" - - i L L3 == i b ] | & - L i L . = s L] L Y B smn snade mme e BRiRELsaden olFfEW (T ] - LR - L] b
= e — T L - - 1 = - = = = .
- — o 5 L v -y ¥

0. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
mended in Jan.,2000. Type/Category of Waste as per

laste (Annually) Schedule |

at No Type Qty UoM
A 0 --NA--
lax Method of collection Method of reception Method of storage
NA NA NA
lethod of transport Method of treatment Method of disposal
A NA NA
pm——— = — = DL p—— — T o ——

raste (Annually) Schedule 1l
1. Details about USE of hazardous waste

e —
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i : .
,bﬂut technical capability and equipments available with the applicant to handle the Hazardous Waste

‘tgﬂSt’CS of hazardous waste(s) Speci
iﬂf’ i from the laboratory approved by s
"
o

fy concentration of relevant pollutants, Enclose a copy of the latest report

i : tate Board/CENtra’ Board Centr . fEnvlmnment &
ror proposed units furnish expected characteristics / al Govt. In the ministry o

ropy of format of manifest/record Keeping practiced by the applicant.
)

34,
D. ,a{'-"jof self-monitoring (source and environment system)
)

35.
Are you using any imported hazardous waste. If yes, give detalls.
0
ey
36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

0

37.

Pr Ot treatment of hazardous waste, if any (give type and capacity of treatment units)
0

e ———— e —————— e e — = = Fr——
e

- 38, Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, If yes particulars of (1 & 3 ) above.
| 0

(v) Other (Specify)
0

r——
e o e e ————
——————

——

———

part - E: Additional information

30.
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nd recurring (0 & M) exp

|2
:f,’f:!ous waste, solid waste, tree.

; protection such a
mented/to be implemented), s effluent, emission,

etc. (give figures separately for items

£

j /e
;l_

ich of the polluti : |
0 which o pollution control equipment, separate meters for recording consumption of electric energy are installed ?

2. @
thich of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
vent of normal power failure

3. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
sive details of area/capacity available in applicant’s land)

ype Quantity VoM Treatment Disposal Other Details
(asteFood 25 Kg/Day NA For composting inourown  NA

land Gat No.. 298/2 Borgaon

,1a. Dist: Akola

4. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

[) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?

ii) .s“tne unit an isolated storage as defined under the MSIHC Rules ?

[il) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
I

iv) Has approval of site been obtained from the concerned authority?
I

v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
:

vi) Has information on imports of Chemicals been provided to the concerned authority?
)

vii) Does the unit possess a policy under the PL] Act?
)

=S =g
5. Brief details of tree plantation/green belt development within applicant's premises ( in hectors )

)pen Space Availability Plantation Done On Number of Trees Planted

0 Square meter 40 Square meter(80 %) 25
)

—-—-———__"-_"_—-___

—

| &
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| we further declare that the information furnished above is correct to the best of my/our knowledge.

)

1 9.
1\ bareby submit that in case of any change from what Is stated In this application in respect of raw materials,
4 rod@®s, process of manufacture and

eatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
onsent/Authorization shall be made and

ntil the grant of fresh Consent/Authorization no change shall be made.

4

| We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
| lgnature : Rajendra B Jaiswal

| ame: Rajendra B.Jaiswal
1| esignation : Proprietor

—

dditional Information

= e LS a [ = il # e |
o |

ir Pollution

Y Ty e e T ] e i e i e
i Marrage Hall NA NA NA
| eparate EM Provided NO Other Emission Sources NA

'easures Proposed NA Foul Smell Coming Out No

ir Sampling Facllity Detalls NA

.G. Set Details

éétﬂﬁﬁﬁri“m e R T R e

125 Stack height approx 04 Mtrs above roof
azardous Waste Generation
szardous Waste  Quantity = UOM  Treatment  Disposal

—_—
—
— —

" Other Detalls
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HRXd GIPR
v Xifdd Haray
o H91YH, 3t fabry )
IR 77T TR 3y
DIT YA S WaE
Govemment of ndia
Ministry of Jal Shakti
Department of Water Resources,

River Development & Ganga Rejuvenation
Central Ground Water Authority

ertjeaio Ol LA
Project Name: Utsav Mangal Karyalays T S S
Project Address:  Jathapeth, Akola
Town: T (MolmCom)  Bock Akl i
oisrice T Akola __[Stats:  [Msharsshtrd, )

PinLC'bdé:h z I T——_, . -
Communication Address: |Jatharpeth, Akola, Akola, Akola, Maharashtra - 444005
‘Address of CGWB R“égiiﬁﬁal Office : ECentral Ground Water Board Central Region, N.s. Building, Civil Lines, Nagpur,

-’ 'Maharashtra - 440001

1. ApplcalionNo:  214721TMHINFI2021  [2Category:  /Safe
3. ProjeciStaws:  NewProjeot 4 validFrom _oarozo21
S. Ground Water Abstraction Permitied:
" FreshWatr | SaineWatr | - Dewaterng | Toal
widsy | moyear | miiday | meyear | miday | miyear | miday | meyea
a2 5:0_0__ i, ey g 00 -,...._-._;: b P e s b et S f. iy . | s s s ; - - e ; - ‘;

This is to certify that as per information fumished by the applicant, M/s UTSAV MANGAL KARYALAYA comes under
Micro and Small Enterprises category and has'ground water withdrawal of less than 10 cum/day. As per S.0. 3289(E)
dated 24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines to
regulate and control ground water extraction in India, 2020 Micro and small Enterprises drawing ground water less than
10 cum/day are exempted. | |

The firm is exempted from seeking NOC. The firm shall install digital water flow meter on all ground water abstraction
_structures and maintain the logbook.

Th[s certificate is system génera'ted and based on information provided by the applicant, CGWA has not verified the
claim made by applicant. Any false information furnished/ violation by the applicant, shall invite legal action against
him/her s per .0, 3289(E) dated 24/09/2020.

e o g -
= - . = . e — g o T - g i o e Ll e = T - e~

wmmaﬁsmmtﬁmim'ﬂ#mﬁmnmm 7 AR oy ITn At & Sfcvla Il @ 9% 5 10 m3 / 371 R o0 o PiaTdl 8) e Sy, 74 RET8 ok 7 deer R g
mumzozo$soazas(E)$aa'm.unaﬂl{mhﬁﬁmaﬂﬁqﬁuﬁamﬁdﬁamﬂﬁmﬁm—ﬁmzozqumwmgﬁnm;ﬂ?ﬁmtﬁawmaﬂmtﬁﬂﬂl

tmfaﬂHocaﬁi[canﬁlwmemﬁmmmmmﬂwﬂammaﬁﬁmm:

gm%ﬁ m%wﬁnim:g?mal CGWA 7 3IR&S TRT %Y 1Y 213 &1 Weare 7] e 1 3mdess R ) 7 ¥ oft e qey/Ieeied, aai 32895 Rais

This is an auto generated document & need not to be signed.

18111, WTHTR BT, AT 8, 715 fRweh - 110011 / 18/11, Jamnagar House. Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

YT a9 - o a9

SAVE WATER - SAVE LIFE
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Print with Annexure

Bk

. Government of India
&, 7Y QY WY ST HATerd

Ministry of Micro, Small and Medium Enterprises

UDYAM
REGISTRATION CERTIFICATE

- F-—-'d:rrl?‘--?. - » Rj
A ¥ 47
. 3 { -
- "' a5 .F g ¢ r / .' : & !
*nir* :i. | e

r....ﬂ ."‘.-'#_

-

!
*:.-
| : o
el ,,.:%-'#7:2 Our small hands to B r ™
IR 7 \.ﬁ f'l ..._.' . -:-- .- >
o TR

-j‘F.

»% . make you LARGE

=

ﬁ'\ "‘li

UDYAM REGISTRATION NUMBER UDYAM-MH-02-0010127
NAME OF ENTERPRISE
TYPE OF ENTERPRISE ™ MICRO

.9 '
f '

M/S RAJENDRA BRIJKISHOR JAISWAL

MAJOR ACTIVITY SERVICES
| SOCIAL CATEGORY OF - — - GENERAL
o oo |8.No. Name of Unit(s)
. NAMEOFUNIT®) ' = [{ [UTSAVMANGAL KARYALAY
e " - ﬁﬂ_ Flat/Door/Block No. ‘D’I‘C—-ISBZIGE lName of Premises/ Building UTSAV MANGAL KARYALAY
<= o= = lyillage/Town AKOLA Block | NEAR BALSHIVAJI SCHOOL
OFFICAL ADI;IRgSOF <~ |Road/street/Lane JATHARPETH City AKOLA
B IMAHARASHTRA | District AROLA, Pin 444005
T AT IMobile T |9765561065 Email: jt-oMice@rbjgroup.in
- DATE OF INCORPORATION /- - | 16/03/2000
'REGISTRATION OF ENTERPRISE .~
~ - PRODUCTION/BUSINESS - .-
sy e —
_ NATIONALINDUSTRY . . 55 - 5510-Shortterm  |55101 - Hotels and Motels, inns, resorts pmriging ;T:tm Services
CLASSIFICATION CODE(S) - - Accommodation | accommodation term lodging facilities; includes accomm on
| BS54 activities boats
" DATE OF UDYAM REGISTRATION - ' 27/09/2021

tification
* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notific

No. S.0. 2119(E) dated 26.06.2020 issued by the M/o MSME. - ' - .
Disclalmer; This is computer generated statement, no signature required. Printed from https:/ludyamregistration.gov.in & Date of printing:- 02/10/20

For any assistance, you may contact:

(1:- Ditsru'i“ Industries AKOLA ( MAHARASHTRA ) B E A
entre: o x

CHAMPION
2. MSME-DI: NAGPUR (MAHARASHTRA ) with the

I————'l - Ministry of —

s #? s .
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 Feasibility Report for

10 KLLD

Sewage Treatment Plant

For site

UTSAV MANGALKARYALAYA, AKOLA

Supplied by

" TREO ENGINEERING PVT LTD

T-Block, Plot No.154, Near L&T Training Centre,
MIDC, Bhosari, Pune-411026.




UTILITY CONSUMPTION

OPERATION SEQUENCE

PARAMETER TESTING SCHEDULE
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' ' atment
Thi qual provides guidelines for operation and maintenance of Sewage Tre
1is mat

It provides starting operation and maintenance of equipment supplied for the plant.

through the guidelines in this manual prior to actual start of the plant.
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of Waste Water
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10 m3 /day / Average
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- Sewage treatment technolog MBBR technolog]
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Suspended Solids _150-200 mg/lit
Qil & Grease -mm ﬂ_
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BOD(5 days @ 20 °C) |
Suspended Solids

Nitrogen
Phosphorous

e-coli

ASSUMPTIONS

1. The plant is designed to operate at +/- 10 % variation in raw wastewater
parameter.

2. No other parameters other than mentioned above is present in the raw waste
water which is beyond Pollution Control Norms and hazardous to microorganisms.

3. ‘Treated water quality will be achieved if the inlet raw water quality is as per the
raw water quality mentioned as well as no other pollutant than the mentioned, is

present or exceeds the limits or which is hazardous in nature, which otherwise may
affect the biological /inorganic treatment process.
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PROCESS DESCRIPTION

This plant is c!csigncd based on the chemical/biological treatment concept. The inorganic matter
(which are mixed with water after washing) removes or degrade chemically from the effluent &
at the end clean water is available for the non-potable usage or to dispose safely in the drainage

or river bodies as per the norms. Following treatment steps have been used. Our treatment
scheme consists of the following processes:

A) Screening/bar screen chamber
B) Oil & Grease removal

) B) Raw Water Tank / Septic tank

C) Chemical treatment (coagulation & flocculation)
D) Sludge Settling

E) Tertiary treatment

1. Pre - Treatment

Screening/Bar screen chamber : This is the first units of the plant in which
large or floating materials in the effluent gets arrested and blockage or choking of

‘the downstream equipment’s can be avoided. This arrested material will be
removed manually and then will be disposed off suitably. Mud from cars get settled

in the mud trap and removed from the bottom of the tank to avoid choking of the
pump. '

. Oil & Grease trap .: after car washing, water sometimes gets free oil. This oil if
/ ~ not removed then creates the problem of scum accumulation and affects the
functioning of microbes. .
To avoid this, oil & Grease trap is provided after the bar screen /mud trap, where
free floating oil is arrested prior to entry in the plant. Accumulated oil will be
removed periodically and disposed off properly.

Equalization: To absorb variation in quantity and quality of effluent and to
provide uniform flow at the downstream treatment process, a collection or
equalization tank is provided. This will avoid shock loading and process upsets of
the treatment plant. To avoid settling of suspended solids in this tank continues
air agitation is provided,.

If at site, septic tank is provided then collection tank as well as air agitation is not
required.

2. Secondary Treatment

Biological Treatment: This is the main section of the plant where |
degradation of organic pollutants with the help of aerobic micro-organism takes

209
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e of hybrid concept in which both suspended growth as well as attached growth

place. To provide higher surface area for micro-organism, floating media is

L e - S —

provided. On which micro-organism growth takes place. This makes bioreactor is

principal for micro-organism is achieved. Due to higher population of micro-
organism, effective volume of bioreactor reduced drastically as compared to

conventional aeration tanks.
To maintain the aerobic condition in the bioreactor, air supply arrangement is

provided by means of aeration equipment which has high oxygen transfer
efficienc<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>